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the manufacture of pharmaceuticals
and

for
and pesticides;

(b) if so, the decision taken by Govern-
ment in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH) :
(a) and (b) Presumably, the Hon'ble
Member is referring to the project of
Messrs Alkali and Chemicals Corporation
of India Ltd. to be established in Tamil
Nadu for the manufacture of drugs and
pesticides. The letters of intent have al-
ready been issued to the party and these
would be converted into regular licences
as soon as the requisite conditions stipula-
ted therein are fulfilled.

1197, [Transferred to the 13th, Dccember
1972).
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[RAJYA SABHA ]
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to Questions

T[ABOLITION OF BENCHES OF MADHYA PRrA-
pESH HicH COURT

1198. SHRI V. K. SAKHLECHA : Will
the Minister of LAW AND JUSTICE be
pleased to state :

(a) whether Government’s attention has
been drawn to the speech of the Chief
Justice of Madhya Pradesh delivered at a
function organised by the Bar Association
of Jabalpur to the effect that there should
be only one High Court a; Bhopal for the
State of Madhya Pradesh and the Consti-~
tution of separate benches of the State
High Court at Indore and Gwalior was
not desirable;

|

i (b) whether the Chief Justice of Madhya
Pradesh has sent any proposal lo the Go-

! vernment of India to the effect that the
separate benches of the State High Court

’ be abolished; and

|

(c¢) if so, the reaction of Government

thereto 7]
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' f[THE MINISTER OF LAW AND
rJUSTICE (SHRT H. R. GOKHALE) :

(a) Government has seen a report which
appeared in the Press.

(b) Yes Sir. The proposal was recei-
ved from the former Chief Justice. (Shri
Justice Bishambar Dayal).

(¢) The matter is under consideration
in consultation with the State Government.]
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f[ 1 English translation.




